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BiLL No. 4 OF 2024

THE PROHIBITION OF CHILD MARRIAGE (HIMACHAL PRADESH
AMENDMENT) BILL, 2024

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Prohibition of Child Marriage Act, 2006 (Act No. 6 of 2007) in its
application to the State of Himachal Pradesh.

BE it enacted by the Legidative Assembly of Himachal Pradesh in the Seventy-fifth year of
the Republic of India as follows.—

1. Short title, application and commencement .—(1) This Act may be caled the
Prohibition of Child Marriage (Himachal Pradesh Amendment) Act, 2024.

(2) It shal apply to al persons domiciled in the territory of the State of Himachal Pradesh
notwithstanding anything contrary or inconsistent therewith contained in the Indian Christian
Marriage Act, 1872 (15 of 1872) the Parsi Marriage and Divorce Act, 1936 (3 of 1936) the Muslim
Personal Law (Shariat) Application Act 1937 (26 of 1937) the Special Marriage Act, 1954 (43 of
1954) the Hindu Marriage Act, 1955 (25 of 1955) or any other law or custom or usage or practice
in relation to marriage, under any other law for the time being in force.

(3) This section, clause (ii) of section 2 and section 4 shall come into force immediately
and the remaining provisions shall come into force on the date of completion of two years from the
date of its enactment and any reference in any such provision to the commencement of this Act
shall be construed as a reference to the coming into force of that provision.



2.  Amendment of section 2.—In section 2 of the Prohibition of Child Marriage Act,
2006 (hereinafter referred to as the “principal Act”),-

(i) for clause (a), the following clause shall be substituted, namely:—

“(@) “child” means amale or female who has not completed twenty-one years of
age;”; and

(i) in clause (b), after the words “is a child”, the words “notwithstanding anything to
the contrary or inconsistent therewith contained in any other law for the time
being in force, including any custom or usage or practice governing the parties’
shall be inserted.

3.  Amendment of section 3.—In section 3 of the principle Act, in sub-section (3), for the
words “two years’, the words “five years’ shall be substituted.

4. Insertion of section 18-A.—After section 18 of the principal Act, the following
section shall be inserted, namely:—

“18A. Act to have overriding effect.—The provisions of this Act shall have effect,
notwithstanding anything contrary or inconsistent therewith contained in any other law
for the time being in force, including any custom or usage or practice governing the
parties.”.

5. Amendment of certain enactments—The enactments specified in THE
SCHEDULE shall be amended in the manner mentioned therein.

THE SCHEDULE

(See section 5)
Sl. No. Year Act No. Short title Amendment
1) (@) (©), (4) ©)
1. 1872 15 The Indian In section 60, for clause (1), the following
Christian Marriage clause shall be substituted, namely:—

“(O the age of the man and woman
Act, 1872. intending to be married shall not be
under twenty-oneyears;”.

2. 1936 3 The Parsi @ in section 3, in sub-section (1), in
. clause (c), for the words

Marriage and “female, has not completed

Divorce Act, 1936 eighteen years of age’, the words

“female, has not completed
twenty-one years of age” shall be
substituted.

(b) in Schedule I1, the expression
“Signatures of the fathers or
guardians of the contracting
parties under 21 years of age’




shall be omitted.

3. 1954 43 The Special In section 4, in clause (c), for the
words “eighteen years’, the words “twenty-

Marriage Act, oneyears’ shall be substituted.
1954
4. 1955 25 The Hindu (8 in section 5, in clause (iii), for the
. words “eighteen years’, the words
Marriage “twenty-one  years’ shal be
Act,1955 substituted.

(b) insection 13, in sub-section (2), in
clause (iv), for the words “ eighteen
years’, the words “twenty-one
years’ shall be substituted.

STATEMENT OF OBJECT AND REASONS

The Prohibition of Child Marriage Act, 2006 was enacted to provide for the prohibition of
solemnisation of child marriages and for matters connected therewith or incidental thereto. In
today’s world the women are progressing in every field. The early marriages, however, act as a
hindrance not only in the progress of their career but also in their physical development. In order to
provide for gender equality and opportunities of obtaining higher education, it has become
necessary to increase the minimum age of marriage for the girls. Thus, it is proposed to amend the
Prohibition of Child Marriage Act, 2006 and other related Acts in their application to the State of
Himachal Pradesh and increase the minimum age for marriage for girlsto 21 years.

This Bill seeksto achieve the aforesaid objectives.

(DR. (COL.) DHANI RAM SHANDIL)
Minister-in-charge.

FINANCIAL MEMORANDUM

— Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

— Nil—
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